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Heard shri D.P.Dhalsamant for the
applicant and Shri U.B.Mohapatra for the
Responcents.,

It would appear in this case that
the applicant's candidature for the post of
EJDeBeFoie, Pandua,E..B.04, 15 not deinyg considered
on the ground that he has jurchased some landédé
ororerey in his name from a co-sharer of the a

joint property, even though he has perfommed

well at the cualifying examination, anc otherwise fulfils

all sthex conditions including that of the property.
There' appears to be sume coubt in the minds

of the applicant as to whetner or not this
constitutes a obar and whether his cancidature
should, therefore, be entertaincd., On being asked
to clerify the position, it was stated by

Shri U.B.Mchapatra that the purchase of property

. ; \
from a co-shnare

H

by itself coes not cunstitute

a bar. The Respondents shall, therefore, consider
the cancidature of the applicant slso, along with
other eligible candidates and select a suitable

5

canéidate from amongst them., The O.A. is disposed

of . g Q,
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